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IN TH£ CCNTRAL ADWIN13 TR ATIUi." TRIBUNAL/vx \
PRINCIPAL B£NCH

N£y DCLHI \ I
***

O.A«No. 1521/92 Date of decision 2

Shri a.S. Bisht Applican t

U/s

Delhi Admn. & Ore. ••• Respondents

For the Applicant ...

For the Respondents ...

Shri Shiv/ Kulnar, counsel

ris. Gseta Luthra, counsel

CORAPI:

Tpe Hon'ble Member Shri I.P. Gupta, Member (A)

3UDG£M£N T

/•o eliuered by Shri I.P. Gjpta, Member (A)^

In this application, the applicant has prayed for

the release of retiral benefits to which he is legally

entitled. He bas also praysd for payment of interest ther

The counsel for the applicant states that the applicant

has retired on superannuation on 31.7.1991. He was suspent

on 7.12.1989 v/i de order No.3/87/89-1 & EC/1536 but the ord(

was revoked vide order No. 3/47/a9-I4FC dated May, 1991.

No charge-sheet was given to him prior to his retirement.

2* Head both the counsels. The undisputad facts arethat
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inquiriiis ucre baing conducted against th» ap^io

He uas put under suspension and suspension order

later revoked. The applicant was alloued to retirei

The applicant has been paid provisional pension, Ni

3udicial proceedings are contemplated against him,|

No charge sheet uas furnished to him prior to his

retirement.

31- Since no departmental or judicial proceeding

(las pending against the applicant, in the sense

that nu charge sheet uas furn-ushed prior to his

retirement, action against him, in accordance with

Sub Rule 2(a) of Rule 9 of the CCS(Pension) can not

be taken. Proceedings if not instituted,while the

Governmant servant uas in service can now be

initiated under Rule 9*0.) of the said Rules. Rule^

69 of the Pension Rules provides for provisional

pension- and uithholding of gratuity ahere departmenial

proceeding was penuing. Since there was no chargeshsct

given to the applicant prior to retirement, departmentj

proceeding cannot be saio to be pending against him

prior to rstirem&nt. The applicant, is therefoie,
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'•ntitlad to gat full ratiral banefits on h

suparannuation on 31-7-91 ♦

In caaa tha raspondanta wish to pxocaad aga

tha applicant undar rula 9(l ) of the CCS PensionRula, \

thay ara fraa to so so for withholding or uithdrauing \

a pansion or part theraof^ uhather parroanontly or for ^

a spacifiad period and fordroering racouary from a

pension of the whole or partof any pacuniary lose caus

io tha governmant, but no such proceeding under

Rule 9(1) has been commenced yet.

In tha conapactua of above facts, and

in the above view of the matter, the respondents

are diected to relaase full ratiral benefits to tha

applicant as due at an early date, preferably within

^ a period of 3 months from the oate of receipt of

a copy of this order. In the facts and ci rcums cea

of the case, the bsnch is not inclined to grant any

interest on late payment,

6- With the above directions, the cas^ is

disposed of.

(I. p. GUP1 A) o
rc(»iBtR(A) ^^'If3


